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Preamble

Short title, extent
and commence-
ment.

Definitions

AN

ACT

to establish and incorporate a State Sports University to be known
as Sri Sri Aniruddhadeva Sports University situated at Chabua in
Dibrugarh, in the State of Assam.

Whereas it is expedient to establish and incorporate a State
Sports University to be known as Sri Sri Aniruddhadeva Sports
University situated at Chabua in Dibrugarh, in the State of Assam,
for imparting sports education in the areas of sports science, sports
technology, sports medicine, sports management and sports
coaching and research related to Sports and to provide for matters
connected therewith or incidental thereto;

It is hereby enacted in the Sixty-ninth Year of the Republic of
India as follows:-

1. (1) This Act may be called the Assam Sri Sri
Aniruddhadeva Sports University Act, 2018.

(2) It extends to the whole of Assam.

(3) 1t shall come into force on such date as the State
Government may, by notification in the Official
Gazette, appoint.

2. In this Act, unless the context otherwise requires,-

(a)  “Academic and Activity Council” means the Academic
and Activity Council of the University referred to in
section 20;

(b)  “Academic staff’ means such categories of staff as are
designated as academic staff by the Ordinances;

(c¢)  “Board of Sports Studies” means the Board of Sports
Studies of a Department of the University referred to in
section 21;

(d)  “Chancellor” means the Chancellor of the University
referred to in section §;

() “College” means a college or other academic
Institution established or maintained by, or admitted to
the privileges of the University;

()  “Court” means the Court of the University referred to
in section 18;

(g) “Department” means a Department of Studies and
includes a Centre of Studies;
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“employee” means any person appointed by the
University and includes teachers and other staff of the
University;

“Executive Council” means the Executive Council of
the University referred to in section 19;

“Finance Committee” means the Finance Committee of
the University referred to in section 22;

“Fund” means the University Fund referred to in
section 30;

“Hall” means a unit of residence or of corporate life for
the students of the University, or of a College or an
Institution, maintained by the University;

“Head of the Department” means the head of any
teaching department of the University;

“Institution” means an academic Institution, not being a
college, maintained by or admitted to the privileges of
the University;

"outlying campus” means the campus of the University
as may be established by it at any place outside the
main campus of the University;

“Principal” means the Head of a College or an
Institution maintained by the University and includes,
where there is no Principal, the person for the time
being duly appointed to act as Principal, and in the
absence of the Principal, or the acting Principal, a Vice-
Principal duly appointed as such;

“Regional Centre” means a Centre established or
maintained by the University for the purpose of co-
ordinating and supervising the work of Study Centres
in any region and for performing such other functions
as may be conferred on such centre by the Executive
Council;

“Regulations” means the regulations made by any
authority of the University under this Act for the time
being in force;

“*School” means a School of Studies of the University;
“section” means the section of this Act;

“State” means the state of Assam;

“Statutes” and “Ordinances” mean, respectively, the
Statutes and the Ordinances of the University referred
to in section 24 and 26 respectively, for the time being
in force;

“Study Centre” means a centre established, maintained
or recognised by the University for the purpose of
advising, counselling, training or for rendering any
other assistance required by the students;

“teachers of the University” means Professors,
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Objects of the
University,
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Associate Professors, Assistant Professors and such
other persons as may be appointed for imparting
instructions, training or conducting research in the
University or College or Institution or Regional Centres
and Study Centres maintained by the University and are
designated as teachers by the Ordinances;
“University” means the Sri Sri Aniruddhadeva Sports
University established and incorporated as a University
under this Act;
“Vice-Chancellor” means the Vice-Chancellor of the
University referred to in section 10.

‘Degree’ means Bachelor degree, Post graduate
degree, M. Phil, Doctoral or Post-Doctoral degree.

The words ‘Physical Education and Sports Sciences’
wherever occur shall also mean and include ‘Sports
Technology, Sports Medicine, Sports Management and
Sports Coaching and Research’ unless these terms are
specially mentioned.

There shall be established an University by the name
“Sri Sri Aniruddhadeva Sports University”.

The headquarters of the University shall be at Chabua
in the district of Dibrugarh and it may establish or
maintain Colleges, Regional Centres and Study Centres
at such other places in the state of Assam as it may
deem fit.

The Vice-Chancellor and the members of the Court, the
Executive Council and the Academic and Activity
Council, and all such persons who may hereafter
become such officers or members, so long as they
continue to hold such office or membership, are hereby
constituted a body corporate by the name of “Sri Sri
Aniruddhadeva Sports University™.

The University shall have perpetual succession and a
common seal, and sue or be sued by the name of the
University.

The objective of the University shall be,-

()

(i)

to evolve as an institute of advanced studies in the
field of physical education and sports sciences:

to provide for research and development and
dissemination of knowledge in physical education
and sports sciences by providing specially
designed academic and training programmes in
various areas of physical education and sports
sciences and training in advanced technologies of
sports;
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(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xi1)

(xiii)

to strengthen physical education and sports training
programmes to promote sports including traditional
sports and games;

to establish centres and institutions of excellence
for imparting state of the art educational training
and research in the fields of physical education and
sports sciences, sports technology and high
performance training for all sports and games:

to provide professional and academic leadership to
other institutions in the field of physical education
and sports sciences:

to provide vocational guidance and placement
services in physical education, sports sciences,
sports medicine. sports technology and other
related fields;

to generate capabilities for the development of
knowledge, skills and competences at various
levels in the fields of physicaleducation and sports
sciences, sports technology and high performance
training for all sports and games;

to generate capabilities to provide infrastructure of
international standard for education, training and
research in the areas related to physical education
and sports sciences, sports technology and high
performance training for all sports and games:

to prepare highly qualified professionals in the
fields of physical education and sports sciences,
sports technology and high performance training
for all sports and games:

to serve as a Centre of Excellence for the elite and
other talented sportspersons of all sports and games
and innovation in physical education and sports
sciences and to carry out, encourage and propagate
research;

to function as a leading resource centre for
knowledge and development in the areas of
physical education and sports sciences, sports
technology and high performance training for all
sports and games;

to provide international and national collaboration
in the fields of physical education and sports
sciences, sports technology and high performance
training for all sports and games;

to establish close linkage with sports academies,
schools, colleges, sports and recreation clubs,
sports associations and international and national
federations for the purpose of teaching, training
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(xiv)

(xv)
(xvi)

Powers and 5. (1)
functions of the
University.

()

(i)

(iii)

(iv)

(v)

and research in physical education and sports
sciences, sports technology and high performance
training for all sports and games;

to train talented athletes so as to help them to
evolve into elite athletes of international level;

to make Assam become a sporting power;

such other objects, not inconsistent with the
provisions of this Act, which the State Government
may, by notification in the Official Gazette, specify
in this behalf.

The University shall have the following powers
and functions, namely:-

to plan, design, develop and prescribe courses of
study and conduct appropriate academic and
training programmes in physical education and
sports sciences including sports technology and to
provide for instruction and training in such
branches of learning as the University may, from
time to time, determine and to make provisions for
research  and for the advancement and
dissemination of knowledge;

to grant, subject to such conditions as the
University may determine, diplomas or certificates
to, and confer degrees or other academic
distinctions on persons, on the basis of
examinations, evaluation or any method of testing,
and to withdraw any such diplomas, certificates,
degrees or other academic distinctions for good
and sufficient cause;

to provide opportunities to the students of the
University and the students drawn from other
Universities of the State to pan"‘i"cipate in the sports
tournaments and competitions in co-ordination
with National Sports University, Sports Authority
of India, National Institutes of Physical Education,
recognised State Sports Organisations, National
Sports Federations, Indian Olympic Association
and Association of Indian Universities and other
established Sports Organisations of the country;

to have liaison or membership with various state,
national and international professional
organisations or bodies;

to establish and maintain, Regional Centres,
specialised laboratories or other units for rescarch,
instruction and training as are, in the opinion of the
University, necessary for the furtherance of its
objects;
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(vi)
(vii)

(viii)

(ix)

x)
(xi)

(xii)

(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

to recognise and maintain Study Centres in the
manner laid down by the Statutes;

to establish and maintain Colleges, Institutions and
Halls, play grounds, courts, gyms, tracks,
swimming pools, night sports facilities etc.;

to confer honorary degrees or other distinctions in
the manner prescribed by the Statutes;

to institute Principalship, Professorship, Associate
Professorship, Assistant Professorship and other
teaching or academic positions, required by the
University and to appoint persons to such teaching
or academic positions;

to appoint persons working in any University or
academic institution, including those located
outside the country, as teachers of the University
for a specified period;

to create, with the prior approval of the State
Government, administrative, ministerial and other
posts and to make appointments thereto;

to co-operate or collaborate or associate with any
other University or authority or institution of
higher learning, including those located outside the
country, in such manner and for such purposes as
the University, may determine;

to provide facilities through the distance education
system to such persons and in such manner as may
be prescribed by the Statutes;

to institute and award fellowships, scholarships,
studentships, medals and prizes for raising
academic standards and research;

to organise and to undertake extramural studies,
training and extension services;

to make provision for research and advisory
services and for that purpose, to enter into such
arrangements with other institutions, industrial or
other organisations, as the University may deem
necessary;

to organise and conduct refresher courses,
workshops, seminars, training of trainers and other
programmes for teachers, evaluators, other
academic staff and students; :

to appoint on contract or otherwise visiting
Professors, Emeritus Professors, Consultants and
such other persons who may contribute to the
advancement of the objects of the University;

to determine standards of admission to the
University, which may include examination,
evaluation or any other method of testing;
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(xx)

(xxi)

(xxii)

(xxiii)

(xx1v)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

(xxx1)

to demand and receive payment of fees and other
charges;

to supervise the residences of the students of the
University and to make arrangements for
promoting their health and general welfare;

to lay down conditions of service of all categories
of employees, including their code of conduct;

to regulate and enforce discipline among the
students and the employees, and to take such
disciplinary measures in this regard as may be
deemed by the University to be necessary;

to make arrangements for promoting the health and
gencral welfare of the employees;

to receive bencfactions, donations and gifts and to
acquire, hold and manage, and to dispose of, with
the previous approval of the State Government,
any property, movable or immovable, including
trust and endowment properties vested on the
University for the furtherance of its objectives;

to borrow, with the previous approval of the State
Government and as guarantor, money for the
purposes of the University;

to conduct innovative experiments and promote
new methods and technologies in the fields of
physical education, sports sciences, sports
medicine, sports technology, sports management
and other related fields;

to purchase or to take on lease any land or building
or sports complex or sports infrastructure and
scientific sports research equipment or indoor
stadium or works which may be necessary or
convenient for the purposes of the University, on
such terms and conditions as it may think fit and
proper and to construct, alter and maintain any
such building or work;

to start any new allied course or research
programme or diploma or training programme and
discontinue any course or training programme;

to invest the funds of the University in or upon
such securities and transpose any investment from
time to time in such manner as it may deem fit in
the interest of the University;

to execute conveyances regarding transfers,
mortgages, leases, licenses, agreements and other
conveyances in respect of the property, movable or
immovable, including Government securities,
belonging to the University or to be acquired for







